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Advocate |for the Respondant: W
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\ ! §19‘9°01 Heard counsel for the parties,
sa18 wpplicaon is in forg, , . Issue notice to show cause as to
:““:"' \‘" :“P © Cosdonution i Qwhy the application shall not be !
Petition i B ¢ > ‘

™ IP' Nr‘ [ ; ' filet {f’ ';‘. o admitted. Returnable by three weeks.
o for Rs. [ﬂ;"‘f ?o od wdo g 1 Mr. B. C.Pathak, learned Addl.CeGeS.
lmM\Nd o SURA> N §co for the respondents, accepts notice.
- Dutedl Ly l‘c) S| v List on 10/10/01 for admission.
B P AT ) Endeavous shall be made to disposesdt
Lo R iy, Regighrerr . I ' o ,
. + s R M | !the samee.
o o e E i
T S v Vice-Chairman
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Ve ' [
' | . 4 : Q l
/f7 ' L’ s ec > o : ‘
| ,(uﬁg Zguﬁ . u/éMm% §0.10.01  List the matter on 16.11.01 to
%’EQ"A@W Qb‘f Q[ Sen 9 b h/& ! enable the respondents to file its .
Z(@ /\‘x Wﬂ”/ ‘written statement. ~_
) 1~
M / 76_&(1 /J{'ﬁﬁ d i Pendency ©of this application shall
' i - not preclude the respondents from
% ) X considering the case of the applicant
e | ‘ for conferment of temporary status.
O V/ QMLO? i Vice~Chairman
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({)\ \a,\g,e,\‘#ﬂ—" i



, 1S- 0w )

(\Q, NN YO e Q{g
,#ho&&»,xﬂmmya\

B

N et arousameant

ki:q ‘h;a-w\ \Witeo)
=z

p- I 62

)MQ‘Z/ A }6ZK(;nﬁén/9V§
/wvm/ ol L5 m%:

Vo
,"3

16.11k013%»: None is present for the appll-

cant. List agaln on 14.12.2001 for

‘*'admlsSione .
| C (A
e Member
14,12,01 None is present for the appli-

1 cante Respandents are yet to file
written statement, Four weeks time is
alloued to the respondents to file
written statemaent, oy

List on 11.1,2002 for
admission,

Ces s [C(JU&M\

§ Memner
1161402 U List on 13.2.02 for f:nmg of

written statement.

a

Vice=Chairman

A%ﬁ?a)wq |
- lm
J*b‘h§%1ﬂwy\ %kai{wMLmv "13.2402 Heard Mr.B.MalaRar learned coun-
MA““ b££qt~ %425% R " sel for the applicant And Mr.BeCs. " ..
@5 | (/;, Pathak, Addl,C.GeS.C. -
v :%ﬁ ) ’Tz;bﬁld Appllcation is admitted. Issue
' - notice on the respondents. Mr.B.C,
' Pathak, “ddl,CeG.5.C. pointed out that
* the case of the applisigt is being
J —-( (_\/\A L
e égxamiﬂiag. that £ ‘aminiﬁg~will
Now wimtten statamemt ) bquécepted shortly. He prays for time
him hoem 1“519{. for filing of written statement. .
‘Prayer 1is allowed. List on 1% 3.02 .
: " for orders. o '
| Wsw2 e
— - " Member
; In ,
15.3,02 List on 24.4.02 to enable the:

Zy .‘
234027
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R e

. respondents to complet the exercise |

‘as communicated vide letter datad
13th Novs 2002,

Vice~Chai rman
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S Judgment delivered.
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‘separate sheets. Application
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Ll

Member

Im
1
g
h

éhearing on 17.5.2002. The



ot e T T T T

order of tne 1L s e —

v

W\

:
[}
_M .
'
| ._
.,v ' : .
b -
§
i .
\\n\\
T .
\\“\..
- ) .
- " parmtigamenr S pey T ‘- "
W\-J..'\l,.. T T e ’
Y 2k, .. T
] " :
_u, - - RSP .../.,‘u. e a e - ~ R . - - % = ..4/,/‘-»f/,/'Arru.nr:r_r
. e e N SRS . - s
) - ] ;
o . .
T

Notes of the Registry

¢ e

Ie

aw

3
e

TS YR

s




7, WS ! : &'
| um' RAL ADMINIST wﬂ IV .LRIL‘HJLAL
) GUWAnAFI JmJCh
Oshe /tf Yonoy 382, 0f 2001
|
: L)A’-L‘j—l OF UI—JCI IOLJoo 01'?:9050 noozcoohtolo
”ii . .
i
Mr.B.Malakar
I U B " ADVOCATE FOR THH APPLICANI(
“VERASUS—
Union of India & Ors. : , N
o e o e e e e e e e ReSPONLLNT (S)
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CANTRAL ADMINISTRATIVE TRIBUNAL
GUWALATLI BENCH

Original Application No.381 of 2001

Date of Orders This the 17th Day of May 2002
HON'BLE MR.Ke Ko SHARMA ADMINISTRATIVE HMEMBER

le Md.Amanul Haque
Son of Md.Azim Uddin
Village Bhmolla,
Dist.barrang Assam sos «ee Applicant

By Advocate Mr.B.Malakar
e £ 0

le The Union of India, represented by the Chief General
Manageér, “ssam Telecom Circle
S.R.Bora Land, Ulubari, Guwahatl

2« Thé Chief Engineer(Civil)
Telecom(C)Assam Zone, Ulubari

3. Assistant Engineer, Telecom(C)
Sub-Division, C+ReDag Road,
Dhubri.

| By Advocate Mr.B.C.Pathak, Addl.CeG«35.C.

QRDE R

I

In this application the applicant has claimed
the temporary status. The applicant was‘engagéd as Casual
Worker under the Respondent No.3. The applicant approached
this Tribunal by V+A+No.142 of 98 which was disposed of
on 31.8.99. In the Judgment the direction was given to the
Respondents to Verify the case of the.applicant in consul=-

'tgtién_with the record. The applicant.filed another Veie
Which'was registered as CeAeNo,302 of 2000 which was disposed
of on 5.12.2000 with a direction to the Respbndents to com=-
plete‘the process of verification within three months. As
: the applicant did not get any relief he.filed this UeA.
\ K_\,\ng\ou\P;7> Hence this application

contd/-



By Annexure H to the Ueée the applicant claims that he

had completed more than 240 days.

2a Heard Mr.B.,Malakar learned counsel for the applicant.
Vide Annexure H the Respondent No.2, Chief Engineer(C)
BSNL,, Assam, Ulubari, by letter dated 17.11.2000 to the
Chief General Manager, BSNL,Agsam Circle, Guwahati
recommended the case of the applicant. The recommendation
of the Chief Engineer is reproduced below:=

No+1(40) 2000/CE=ASH /GH /269 dated 17th Nov.2000

To

The Chief General Manager, BSNL, Assam Circle,
Guwahati=781007.

Sub: Conferring of TSM to Casual Labourers -
Case of Md. Anamul Haque.

Kindly refer to this office even No.103 datsd
19th COctober 2000, wherein a list of leftover names
of 10 casual labourers were given. At serial No.10
of that list appears the name of Md.Anamul Haque,
whose case was not recommended by the scrutiny
Committee. But since Md.Haque appealed for review of
his case on valid ground, apart from f£iling a Cat
Case vide UsAeN0.302/2000/2212 dated 10.10.2000 agai-
nst the Department, his case was reviewed by this
office. '

After review, it is found that due to follo=
wing reasons his case was not recommended,

le The Scrutiny Committee found that through
concerned AE marked him present on 242 days
during the year 1997, but his payment was
not made as per minimum wages & Scrutiny
Committee decided to divide the toal emolumernt
by minimum wages & arrived of total number of
days present during 1997, which is less than

240 days.

2¢ No documents were submitted before the Scru-
tiny Committee regarding his presence on
1.8.1998.

But on veview it was found that he was paid
arrear of pay & allowances vide voucher
No.146 dated 10.12.1998(refer Annexure A).

If the arrear amount is taken into considera-
tion, it is found that he was present on

242 days during one calender year of 1997,
Xerox copy of extract of attendance register
submitted by Assistant Engineer, Telecom
Civil Sub=-Division, Dhubri (refer Annexured ,

A - shows that Md.Haque was present on 1.8.1998.

Thus it is seen that Md.Knamyl Haque , 1

com:d/.. ‘



-s3-.

Casual Labourer fulfilled the requisite quali-
fication for conferment of TSM, as per Directo-
rate's circular.

- As such, I Recommend the name of Md.Amanul
Haque, Casual labourer engaged in the 0/0 AE,
Telecom Civil Sub-Division, Dhubri for conferment
of TSM immediately.” .

3. Heard Mr.,B.C.Pathak, leafned AQd] L eGeSeCo éppearing
on behalf of the Respondents. The respondents have not filed
any written statement. Mr.Pathak however, filed the Report

of the Verificatibn Committee, Mr.Pathak learned Addl.CeGeS.C
submitted that the case of the applicant was not recommended
by the Verification Committee, because the Committee found
from records that in the year 1997 the applicant worked

230 days as per payment wvouchers, 220 days as per attendance
register, 232 days as per Temp.Adv.Account and 235 days as
per Arrear Bills records and 26 days in 1998. The Committee
found that the applicant had not worked for 240 days in any
year up to 1.8.1998,.

4. I have heard the learned counsel for the parties

and have also perused the records. The Chief Engineef. BSNL ,
Agsam, Ulubari however, found that the applicant was present
for 240 days in the year 1997, There is some materials which
shows that the applicant worked more than 240 days in the
year 1997. In the facts and circumstances I am of the view
that the case of the applicant is required to be re-considered
more particularly with reference to the Report of the Chief
Engineer dated 17th Nov.2000. The Respondents aré directed

to consider the case of the applicant with reference to the
letter dated 17th Nov.2000 and the process for consideration
the case of the applicant should be completed within a period
of 3 months from the date of receipt of this order.

S The application is accordingly, disposed of. There
shall however, no order as to costs.

, ek AT

| LY ADMINISTRATIVE MEMBER
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An application under Section 19 of the '
Central Administrative Tribunal Act,1985;
/
Date of filing :
Registration No.: '
Signature
,\Mfﬁ/ -
N ‘ !, Registrar
1] ' \
f
{ ,‘
i - ' contd.,.. -
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~ 1. Particulars of the :(1) MA Amanul Haque,
| applicant. | '~ son of Md Azim Uddin
) ' | Billage Bhmolla, ' f“5
| P.0. Bahmolla, « |

Dist.-~-Darrang,Assam

' l.(a)particulars of the:(i) The Union of India, represen=~

Joxd

'Respondents. ' ted¥by the Chief General
Manager,Assam Tektdom Cricle,
; . . S.R.Bora Land,Ulubari,

* Guwahati.

-

(ii) The Chief Engineer(civil),

- Telcom(C),Assam Zone,Ulubari..

(iii) Assistant Ehgineer,Telcom(c)

S s - N U7/E§i%> Sub-Division,C.R.Das Road,
§ \A/V(cl ¢ | B

o, 7 C-‘W Dhubri.
L N T - .
b (l 1/°f9 (b) Address for service: As above
' X of notices |
/ \ ) . ’
“i . .
0 L (c¢) Particulars of the : Non-granting of temporary mkxy
orders against which statue to the applicant who
. ' \ ~
‘. this application has * is entitled to the same
) ; ) been made. | despite Hon'ble CAT's order.

-

2. Jurisdiction of the : The applicant declares

Tribunal., _ - that the subject matter of
this application is within
. the jurisdiction of this

) Tribunal.. .
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' ’ ’ ¢
3.Limitat%on : The’epplicant further declares that‘p

the application is within the
limitation prescribed by Section 21

of the CAT Act 1985.

s

4. Facts of the case:(i) The applicant is wonking‘under y

-éeepoﬁdent No.3 as casual employee ~
. and.posted at Bongaigaon.The
applicant was originally engaged

on 1-3-97 and he has, by‘now

completed seven years of continuous

) servioe in the department.In the
year 1997, the petitioner completed
242 days continuous serviceiin;the
department as Casual Majdoor as
as certified by the Respondent No.2.

(ii) That the applicant was recommended by

-

- . . \...._______
‘the Superintending Engineer,(HQ) for grant of temporary

status vide letter No.l(40)94/CE/NEZ/Ghy/152 dtd.12.2.98.

\

The recommendation was made to the Respondent No.l.It is

~

the normal practice followed in the department that -

'
v

. the employees recommended for grant of temporary status

are.glven such status paying their. way for regular
absorption in the department But after such Fecommenda-
t.'Lon, ‘the Respondent No.1l J.nstead of grantn.ng the

temporary status resorted to action for termination of

AY .

serv;ce“of the Casual employees.The applicant having

P

g
come to know about the subject apprehended again approach-

ed this Hon'ble Tribunal by filling an application

A ; , contd..
- ) ~
. .
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under sectionk® 19 of the Central Administrative

Ve sgafm afuwn \ 1’
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Tribunal Act,1985 which was registered as 0.A.No.142/98

wherein stay order not oust the applicant was passed

=

T

~

by this ‘Hon'ble Tribunal.In this way, there were 22

applicants including the present applicant.

/
(iidi)

» That the said original application finally -

~disposed off by judgment and order »dated31.8.99.The

operative portion of the Judgment and order "is quoted

below. :

(iv)

1

" In view of the above, we dispose of N
these applications with direction'td the
respondents to examine the case of each
applicant. The applicants may file ’
repreéentations individually wi£hin a g

period of one month from the date of

recéipt of the order and is éuch repre=-
sentations are filed individually the
respondents shall scrutinise and examine
each case in conéultation with tpe'

records and " ﬁhéreafter’pass a reasoned
order on merits of each case within a.
‘éeriod of six months thereafter.The interim
order passed in any of the case shall
remain in force till the disposal of the

-~

representations.®

That the judgment being passed as above,

the Respondent No.2 vide office Order,No.1(40)94/CE/

. ASM/GHY/3710, dtd.19.9,2000 granced temporary status -
B . . 4

Y

~

. " contd...
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\ .
to 15 Casual Majdoor working in the Civil ‘Wing of the

- Telcom department.In this office order,the name of the

applicant was not included.

-~
-

A copy of the said order d4td.19.9.2000
is annexed herewith and marked as

Annexure-A to this mpplication.
(v) ' That the applicant begs to state that he

has fulfilled the requisite condition for grant of

Temporary status as may be evident from the certificate -
issued by the Respondent No.3 under whose administrative
control, the applicant has been working.In the order

N " dated 19.9.2000, it has been stated:

~ -

'...,;Tempofary status is hereby cénférrqd
‘ﬁponithe f.llowing casual labourers wﬁo had
worked 240 days or more in a yeafnprecedd—'
ing August,1998,§nd were in engagement in
August,1998 with effect Ist Séptémber;1999,
under casual Labourers(grant of Tembcrat}

'status)scheme of Department of Telecommu-~

nication 1989 as amended from time to

. : time.? - - “\‘ - JX
This being the sole consideration for
grant of temporary status to the Casual Mazdoors,non-
inclusion of the name of the applicant is illegal and it |
; is arbitrary as it is on record that the applicant

. . WEXX -

: Mo e
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_was originally engaged on 1-3-1997 and he has cofipleted

242 days of continuous éérvice in the capacity of =¥umyk

s

casual Mazdoor till August,1998.

A copy of the certificate issued alongwith

the recommendation are annexed herewith

. and marked as Annexures-B and Bl,respectively.>'

A )

I'a i LIS

to the order passed by thé Respondent No.2 vide letter

no.Estt.9/12(Pt~I)101lm,dtd.7.7.2000, the District

s

vi). That the applicant begs to state that pursuant °

Mamanger,Bongaigaon:,granted temporary status to 78 casual

Mazdoors wherein person appointed on 1.5.97 was also
included.This shows that non-inclusion of the name ‘of

the appllcanL in the said list was arbltrary and 1llegal
and he having been app01nted intially on 1.3.97 and-there

was total non-application of mind. - .

\
e

T e

A copy of the Said list is annexed herwwith

and marked as Annexure-E-C to this application.

-

(vii) That the applicant begs to state that he was '

paid Wages from 1.3.97 to 20.9.98 as per DI0's letter

\

No. 269~II/90-STN-II/. dtd.15.9.98 and the arrear of

wages hWas also paid from 1.3.97 to 20.9, 98.Therefore the -

crlterlon lald down in. the office order datd 19. 9 2000,

that for the purpose of granting temporary status one has

to work 240 days or more ih a year preceding August, 1998
and were in engagement in August 1998, N
A copy of the arrear pay slip is annexed

herewith and marked as Annexure-D to this

application. . R

v

contd..

Mo M e
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(viii) That the Applicant filed an application

before this Tribunal which was registered and numbered

as 0.A. 302/2000 and this application'was disposed by ~ -
the Tribunal on 5.12.2000 on observing interalia that
since the applicant completed che period prescribed by

the scheme and since'his case-ﬁas also recommended by

the appropriate authority, the respondent;authorities

are expected to complete the process on consideration.

A copy of the said order is annexed herewith

.and marked as Annexure-E to this ppplication.

\ . —

(ix) That after passing of the order by the
Tribunal the applicant approached.the authority and
submitted a copy of the order passed by the Tribunal.

On submission the copy of the order to the authorities

the applicant was told that since there was no specific

direction from the ‘on'blg Tribunal, his case would not -

be considered.However, the Executive Bngineer(Hd) in the
\w”m . .

= 3 (3 \ »
Office of the Chief Engineer BSNL.Assamgzone,Guwahatl

wrote to the Superintending Engineer(Civil® Circle)Guwahatj

-vide letter No. 1(40)/2K/CE-ASM/GH/267 dtd.12.2.2001

where-in it was staped that the competent authority
is directed to convey the following remarks communicatéed

by the CGMT,Guwahati :-

(1) Md.Anamul Hague has not been recommended
by the verification Committee and he was
not in service on 1.8.98.

(ii) S0 s s v 00 a0

~
rd

]
(iii) under the above circumstances, it is not

advisable to grant temporary status to

- | ma. B }F@\)Aj«



o~

[ B

rT s spafs afem
Ceatra! dns;-ia:farivc Tribopal - 2D
: | 8 SEP2MI

LARE I R ,
Gurzhati Bench

-8

‘Md.Anamul Haque.

A copy of the said letter is annexed herewith

—

4

and marked as Annexure-F to this application,

(x) -~ That the applicant begs to state that vide
letter No.16(8)92/ GHCD/Vol-ii/2225 dtd.13.11.2000, .
the Accounts Officer,BSNL.Civil Division,Guwahati wrote

to the Executive Engineer(HQ) intrespect of conferring

 temporary status= to the applicant.This letter was

written with reference to the letter of the Executive
Engineer No.1(40)2000/CE-ASM/GH/155 dtd 30.10.2000.

In this letter it was stated :=

" Base year taken by screening committee
is verified.The limit of 240 days as 2994~
95,1995-96,1996=-97.1997- up to 1.8.98.
i.e. prior to l.8f98(cu£ of date as per
CAT order issued) ard the official waé
paid arrear of pay and allowances vide

voucher No.146 dtd.10.12.98",

A copy of the said letter is annexed together

with'the'copy of the attendance roll is annexed herewith

and marked as Annexure-G and Gy with this application.

(xi) -  That the applicant begs to state that the
;esbondent No.2 wrote to the.respondent No.l vide letter
No.1(40)2000/CE-ASM/GH/269 dtd.17,11.2000 regarding
non-recommendation,of the case of'cqe applicant for grant

of temporary status by the scrutiny committee.It was

contd. .




\.@#m sewles afaE :
\ . ‘i et < o'n, Sy eivg Trlbuﬂal \D\
g SFp 2001
. G: i B-.ach.

It was stated that his case was reviewed by the -
Scrutince Committee and after review the following
fesons for non recommendation of his case were

recorded.

(i) The scrutinee committee found that
though the concerned A.E. marked him .
preséFt on 240 days during the vyear

1997,but his pa§ment was not made as
per minimum wages and scrutinée committee

- decided’to defy "the total emolument by

minimum wagés and arrived on total number

of days present during the year 1997 which

is less thén 240 days. b

-

{

(ii) No documens were submitted before
the scrdtiny committee regarding his
presence on 1.8.98. N

But on reviewed by the office,
it wa; \foundt that he was paid arrears of pay and
allowance vide voucher No.146 dtd.10.12.1998. If the
arrear amount is Eaken into consideration ,it is found
that he was présent 240 days during one calendar year

of 1997.The Xerox copy of the extracted attendance

.régister submitted by the A.E,Telcom,Dhubri Sub-Div.

shows that Md Anamul Haqgue was present on 1.8.98.

- L
Thus it is seen-that-Md Anamul Haque,Casual Labourer
fulfilled the requisite qualification for confirment

of‘temporary‘status as per Directorate circular.

contd.. .

W\ begee
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As such,I recommend the name of Md.Anamul .
~ ‘ ~ Haque,Casual Labourer engaged in the office of the

A.E.,Civil Sub-Div.,Dhubri for confirment of Temporary -

Y . '
“¢ ’

Status immediately.

A copy of the said letter is annexed Axgd

herewith and marked as Annexure H to this v, oo
B application. -
2 - That from the above it is crystal clear that
- the Scrutinee Comittee did not recommend the case of
/ . 2] (4
' the applicant for grant of temporary status on erroneous, -
. ' . footing.There wgs cotal non application of the mind

. o i it

e i S v

on the part of the scrutinee committee and before taking
~ a decision detrimental to the interest of the applicant ‘
in a bid\to take away the bread from the‘mouth:It’was
the duty io the Scrutinee committee to call for records
from the Field Officer as well as Controlling Officer
s before arriving at a suo-motto dec%§ioﬁ.The decision
not to grant témporary stakus‘to the applicant is, |,
therefore vitiated by malafide. Such action should be
denounced by the ﬁon'ble Tribunal and be set aside /

/ /

~

(5) REMEDIES EXHAUSTED

‘ - | The applicant who is entitled to the grant of
éempbfgrylstAtusAwas left out of consideration and in
terﬁs of the judgment and order,dtd.31.8.99 in'O.A.
o No.142/98, the applicant filed representation before

the authority,which has not been considered.

-~ - ‘ ' contd..

1 4 - /
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{6) . MATTERS NCOT PREVIOUSLY FILED OR
PENDING BEFORE THE COURT. f

. The applicant filed 0.A.No. 30/ 200 which
was disposed of finally on 5,12, D00 and thereafter he

has not filed any application before any court..

(7 RELIEF SOUGHT

Under the circumstances, the applicant

prays that he should be conferred with the temporary

_status as recommended by the authority.

(8) INTERIM ORDER

The applicant further prays that pending
disposal of this application, the applicant shall not be

ousted from the service,

C) LEGAL CROUND,

The épplicanﬁ étatéé and céﬁtends that‘
he having thé‘requisite-qualification for gréqt'of
temporary status was duly 'féCQmmended by the,aufhority
for grant of such statﬁs and non-consideration of his _'

case for the same, is arbitrary and illegal.The scrutiny

Committee did not apply their mind and did not consult

any .record,

(o) NO, OF I.P,0.- 7§ 548983

Name_of'the Pbst Office ¢ Guwahati

Office at whdch payable : Guwahati

. contd. e o
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LIST OF ANNEXURES:

A -

Office Order No, 1. (40)94/Cu-ﬁsn;/uﬁY/
3/, dtd. 19.9. 200.

Recqmmen@tioﬁs dated 23.7.99 and

24.11,99 E

Order Yo, 2.75/1%-& C}/ CAT Case/ 2000=-20 1/

2, dtd. 25th July, 200,
Salary Sllp. |
Copy of the Tr:z.bunal's order,

Copy of lettor No_.'1 { 40) / 28/ CE=- AS}/ GH/ 267
dtd. 12,2, 2001,

Copy of the letter No ’m( 8) 92/ GHCD/ Col-:.l/ 2225 .
-dtd, 13, 11 2000.

Copy of 1ettex‘ No. 1. (40) mOO_/CE—ASWGH/ 269

" atd, 17. 11, 2000,
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I,¥d. Aneml Haque,son of Md Azin Uddin,
village Bhmolla at preéent working as Cas&ih Mazdoor,
undef Asstt.Engineer, Civil Sub<Division, Dhubri ﬁosted
at Bongaigaon do hereby verify that the statemen ts

made in paragraph ), 2,3, i Q/ﬁ_\/v)U)v_m)xu,),s,c,;/z,*),w)‘s\)

. are true to my knowledge and those in paragraphlitﬂ)\f,

VL\&)X;Q) are _t@ae o my kaswlgége and

being matters of records which are true to my

_information derive therefrom which I believe to be

true and rest are my humble submission before this
Hon'ble Tribunal and I sign this verification on

this " day of August, 001 at Guwahati,

M‘,\M\M&\&fu\}w 1

- SIGNATURE
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GOVT OF INDIA S L
DEPARTMENT OF TELECOM OPERATIONS
: AR T GTheiTy ﬁmm .
- (CIVIL WING) | .
OI0 THE CHIEF ERNGINEER(CIVIL), TELECOM CIVIL ASSAM i ‘
. ZOME, 2™ FLOOR. MITRA BUILDING, ASHRAMROAD, . . -
ot ULUBARL, GUWAIHATI - 781007 .

. 3

No. 1£46)94/CE -~ ASM/GHY/ D7/0 _pated: 2 september, 2000 . .
' } .
{ .

A OFFICE ORDER *

)

Sub : Grazt of Ten:porasy Status to Casual Mazdoors working in Civil Wing units in Assam. c | T

" Jn pursuance of the order No. 269-10/89-STN dated 7-11-89 and 269-13/99-STN-il dated 1-9-99
of the TCHQ Mew Dethi,and as per Chicf General Manager, Telecom, Assam Circle, Guwahati
approval contained in letter No.ESTT-9 /12 (Civil) /3 Dtd. 12-09-2000, Temporary Staius is hercby
conferred upoa the following Casual Labourers who had worked 240 days or more in a ycar
preceding August 1998 and were in engagement in August 1998, with effect fram 1% Stptember
1999, under Casual babourers (Grant of ‘Temporary Status) Scheme "of Decpartment of - |
Telecemmunication, 1989 as amended srom time to time. This conferment of Temporary Status shall
be subjzcted ta the following conditions. ' '
|, The casurl labouter shall be termed as Temporary Mazdoor. Mowever the conferment of

> Tempaorary Status would not involve any chane in Nis/hee dutics and responsibilitics,
2. Th.: cegagement will be on daily rates of pay on a need basis. 1¢/She may be deployed anywhere
within the State of Assam on the basis of availability of work.
Si:ch Casual Labourer, who acquires témporary status through this order, will not be brought on
t6 the permanent cstablishment unless he / she is selected through a prescribed regular sglection
process far Group-'D’ posts. The grant of temporary status shall not confer any right to such )
. casual labourer for his / her absorption in Group D eadre. ‘ ' B
4. “The grant of Temporary Status would entitle the Temporary Mazdoors ta the following benefits : ‘ i
' a. Wages at daily rates to be caleulated with reference to the minimum of the pay scale for !
a regular Group# D' official (i.c. 5. 2550) plus DA, HRA and CCA. . ’
L. B‘cncﬁlscin respect of increments in pay scale will be admissible for cvery oine year of ! /
service subject to performaiteg of duty for at least 240 days (206 days in administralive !
: : i

W

' offices obscrviig 3 days’ a wcgk) in the year, i . ‘
. ¢. Leave entitlement will be on a Pro-r ta basis; one day for every 10 days of work. Casual ‘ i
feave or any other kind of leave will not be admissible. They will also be allowed to .

y carry forward the leave at {hir credits on their regularisation. They will not be entitled !
. ! to the benefit of encashment of lcave on termination of scrv,iccs' for any reason or their
i quitting scrvice. . !
‘ d. 5C% of thic service rendered under Temporary Status shall be counted for the purpose of ;
, retirement benefits after their regularisation in Gr D cadre. 1 ' ’ '
; e. After rendering three years continuous service on attainment of Temporary-Status, the |
. { Temporary Mazdoors will be treated or at par with the lempqmry Group-'D’ cmployces !
' ' only for the purpose of contribution to General Provident Fund, and would also further K

; . b_c cligible for the grant of Festival Advance / Food AdvancT on the same conditions as

R 1
?’ .. '

+
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are apulicable o temporary Group-"1D* cploycees, provided they furnish two surctics - -
e permaneat Govt, Servants of the department. ' . '
i Until they are repuilarised / absorbed i1 the Group D cadie the Temporary Mazdoors will
ve entitled to Productivity Linked Bonus only at ratcs as applicable to Casual

wobeurers, ,

‘Casual Labourers with telmporary status. - ) ,
6. “Desyite conferment -of Temporary Status, the services of any Temporary Mazdoor can be
dispensed with any time in accordance witl, the relevant provisions of the industrial Dispute Act
1947, Casual Labourer with Temporary Status can also quit from service by giving onc months’
notice t the competent authority. C
! g 7. If a Temparary Mazdoor comumits any misconduct and the same js proved in an inquiry after -
: '.'giving him recsonable apportunity, his services will be terminated / disptnsed with.- Such -
Temporary Mazdoor shall not be catitied to the bencefit of encashment of leave on termination of
service. ‘ ‘ '

i Tt . . "
L. . 3. :The department will ave the power to make any amendments in the aforesaid conditions.
U . . ) ) i

5. No benells atiier than! those specificd above will be admissible to Temporary Mazdoors i.c.

[ ' .
SN Nanie of- :' . " Fathier’s namo and Address . Presently working under J/
. Casual ., ‘ . + the control of
U Labourer . ' : .
. & Sri Dimbeswar " Sri Rudra Ram Das, SE(C), TCC Guwalati
.t Das . o Via Mukalmua, - ‘
b ) "« . Vill & P.O. Chanda, |
J " Dist.Nalbari (Assam) ‘
’ . 2.7, Sri Kandarpa *  Late Kalu Ram Rajbonshi, SE{C), TCC Guwahati
- ¢t | Rajbonshi - - C/O N, Rajbonshi, : ‘
. " Vill Luit Nagar, P.0. Noonmati, ]
: Guwabhati - 781020, ,
“ 3. S 'Bapdhan Sy Puwina Rajbonshi, SE(C), TCC Guwahatis
' Rajboashi 4 Vill & P.0. Kathalbari, , e
' R v Dist. Nalbari (Assarn) ‘ -
] , ‘ LW : .
% 4 S AMME . LaféSH Gakul Talufgar, . SE(C), TCC Guwahati
¢ Talukdar | Vil & P.0. Ramdia Mazarkusi), ' :
. E ! Pist. Kamrup. Assam . '
b S : , & ° . '
59 S hruba Late Sri Upen Chaldra Das> AE(C), TCSD ‘mi - -
' wKumar Da ‘ Vill. Bhaika Bari, . Guwahati
SN - ) . PO Japia, Dist. Kamgyg. Assam ‘
SO ; N
.6 S Joyram | Sri Lakhi Prasad Chauban, Rehabri, AE(C), TCSD I
- Chauhan '+ Guwahati - 781008. ' Guwahati
A Sti Bhuper Das  Late Sri Suren Das, : y AE(C), TCSD I Guwahati
. Luit Nagar, ' o
o Noonmati, Guwahati - 781020 J
8.0 Sri Bhagaban Late Krishna Dutta, EE(C), TCD Guwahati
' 7 Dutta . . .. Yill. Baragra, P.O. Hati Namati,
oo " Dist. Naibari Assam ' Wy
. ‘ ) . ! [ o
X !
DI '
[ ) | '
RN 5 I
e 4] . _—
? |-
|
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St Puwana I'n;bou*hl
Rajbongyi

Vil & p .0, l\nlh.liiuu,
Via, B'nonm anbmiAsqam.

Sri Biren
Clmndra Kataki

Late Sy Gondho Ram Kataki,
\/iiz'.&.PO Kurua,
,Dist.Darrmg Assam

R Bir Bahadu;

Late Sri D,y Bahadur Dorjee,
| Dorjee

Vill. & p.g Kajnlg)nou
Dist, Bonga:g,aon Ass-:m

f PR Bhaben pyg r.SuUpen Das,

o *Vill, Gancqhtoh
' : Hajo. (/\ss*n 1)

, 130 Ms Runy Dey; Sil Lahij Chandra Sarmy,
' Viil, Poyla, p.o Bardey ali,
Dist, Nalbari. Assam
L N Rohit Late g; Kama Bahagye Cletzy,
' Cf:_ctri’ Kality Kuchi, .
.- PO Narcnm PS. Noonumti,
' G,uwahau ~78] 026
15, sy Mulant . . ¥ Late Srj Ramcswar Ra honshj, Vili,
! ' Rajbonsi; S Alta, p Dumnichokx Buhah

. Chanah

Dist, I‘;amz up. Assam
-6"". ]
[
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DUVICE up ASLLSTAT Bislindin s TuLECoy CIviL SUB-DIVision,
DuuBRL/ _ . ' ‘ /j:\]
Noo 470705, PR Tovnc (s RE P Date.22.7:02.. (59
To

Thq E;ecutive'Enm
Telccog, Civil ps
*® .

Guwahaty,

inecer,

-~

vision,

SUubie List of Mazdaoox,

Ref:- Telepheonic instruction from sy,

Guwahati dateod 22,7,98,
With above referen
; of daily rated mazd

Actcounts Cfficer, Cp,

Ce and subjeet g
20r engaged in this office as belewsm
P Hame of Casual Mazdoor g Yy,

ANAMU L HAQUE -
Post in which Woriing

. .'c\.\«—'. /] . v LA~ 0
. Ol(‘ taa ;" 1’}b(‘€+ F .
2. Date trom working "= - 2. ﬂ}f-

‘ !’1?r
= (198"
4.'Autnority of appointment

3. Letcils ¢ broalk
y facvice ti11 dato

up in

"

(Q/f 7 dw(]—)'
\q ¢ cbnyaa

()

Docclly - emsnges an rmanclo
With mode of apoointment ;e N Q(\( L (7 62/\/&&(0/(6& -
e Presont statyg . = i THANA e L - .
- 6. If nsi Working whathey !
: thore-iﬁ"any'terminatiop
order, me ?a ¢ NG
‘ ¥

S ™~ V[%gmﬂz
DJ-%M%M EN Assis

tant Enginger, .
N
%

d“ . Telocom Civil SubuDivision.
N\ _
¥ No. 5agoa,Y . . Dhubrife .

indly find the details
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COVERNMENT OF INDIA
DEPARTMENT OF TELECOMMUNICATIONS ¢
OFiil.  or rurn TELECOM DISTRICT MANAGER :::: BONGAIGAON-78.3380
) e L T S e et e e e e e e - =
N E-T50T & CMICAT Casc/ 3000- 301770 Lated at Bongaipson e 299 Juty 2000,
e DT & 3 — .
In pursuance of the Chief General Munager Telecom, Guwahati letier po, &'{T-?/IZ(PI-!)/I 0! dated "
07.07.2000, the TIAL Bongaigaon is pleased 1 Krant TEMPORARY ST TUS v the Jollowing Cavwed Labourers whe -,
were enguaged en full tige busiy Wler 31-03-1985 uny S contnung Jor such works under the dongaigaon S5 where /
they were inigally engaged and not abyent Jor last more than 365 duys continuing Jrom the date of engagement unies
} . the Casual Labourers (Grant of Temporary Status) Scheme, 1989 as amendeyd Jrom time o time wish effect from
01.09.19%9. _ -
! 1
; = e 7%e Casuad laboure,s are-hereby allotted ay shown against thejy names below ahd shouty Join the new unijt
«  within twenty days from the duge of issue of this order. : :

.

Date of birih | Duge of inltial | Present Uiy New unit of
Engagement of working . allotment

- —
01-0-60 | 09-09-53 SDETT)/BGN | SDETIBCN }
i 20-0568 | 010789 [SDEATEGN SDETT/BGN
N Oy — L0361 | 031090 TSDidTymGy SDE(TTVBGN
| |57l Basanta iezhmpan Or0x01 | 0-1090 | DRTIRGY SDECTIVEGN
| 5. 154 Nagon Rajbcrgshi 31-12:67 SDE(TI)IBGN| SDE(TVBGN
~ 01-05-68 | SDEITVBGN | SDE(TT/RGN
34-1290 " |SDETT RGN SDE(TT)/BGN

et b o A

ey

gt

04-62.57

SN S A

31-12-90 " |SDETRGN SDE(TTVBGN ,
01-07-61 | 210397 SDETT)/BGN| SDEATVRGN
7 | 011065 | 270397 SDE(TTVBGN | SDETT/3GN K -
’ 1. 187 Suraj Brahma ST__| 29-06-66 | 060497 SDE(TT)/BGN | SDETT78GK
12,1571 Daddhiram Bosumatary ST | 31-0565 | o5609) SDE(TTVBGN | SDE(TT1BeN |
| 135571 Girish Ch. Das LT 020748 01-05-91- | SDETTVBGK ' SDE(TTYBGN | ;
14.Md. Sahjahan Ai e-2C | 289088 [ o5 0579; SDOP/BGN | SDOPRGN - y
15.1Sri Dinesh N 4 0C | 31-0864 20797 SDOTKKI |7 SDOTIRK] oo i
16.Sri Rokini Barmen __OC_ 121670 070797 SDOTKKS « SDOT/EKT :
17.M4d. Abdul Hannar Hague™ "OC | 237067 | 02-09-9] | SDECTTBGN 'SDECITVBGN f‘
1818,  Dwipcharan Roy e OC | .17-10.60 02-09-94 SDETT/BGN 'SDE(TTY/BGN ;
40.157i Sanjit Kr. Das __0C- | 290473 ] 020991 ISDETIBGN SDE(TTV/BGN i
20 Ml Wazed gl . 0C_| 18-0748 [ 071757 _ISDOP/BGN | SDOT/BGN ] :
21 M Ausz 47 | 1 OC | 160569 [ 017197 SDOP/BGN | SDOPRIGN
22,097 Biswa Ch, Devnaity 00 [ 0aiy 000291 |SDOTRKT | Dotonas \
23857 Thvncawar rama ™" S T e 010157 TshEa s TDM ofic BGN
24871 bhumidhar frgy MO8 1820167 | 010197 SDOT/IBGN | SDOT/BGN ,
25.Sri Tapan Dey _9C | 01-00-72” ["01-07.95 SDOP/BGN | SDOPBGH "
26. 5 Jeth Rom Bolmigi T 13:09-75, | 0107-92 |spepicp SDEPGP 1 .
27.8ri Bhajan Das 1 1% 28-11-38_| 01-09:93 IDM/BGN | TDM offiee/BGH B RIS
« | 28.18ri Dvijer Singha MOBQ 28-09-64 01:09-92  Ispormcar JTDM officenGN o
V20 15 T D e N A Y TDM office BC '
, lm @'&-mhu_z)as | —0C_ 1310767 019095 [spommam SDE(CDOT)/NGR
31 Md. Tarik 4 __0C_| 201166 | 610793 SDOT/NBR _|SDOTANGR — i
32.§5ri Niranjan Aedin OC_ | 31-12:68 | 01-0793 SDOT/NBR SDOT/NBR :
{32157 Gopet Das o 110272 Tororss  Tshoram SDECCDOT NER :
3ifw_ Rina Basfore | SC Toro77; | 01-01-93  [SDETBGN SDETTIBGN ' 1
o L35 e Khagen Nk OC | 3-1270 | 250193 SOOT/KKI | SpOTINKT i
| | 3657 Hoiom Dok O 300172 T 010053 Tsporm SDECDOTYNIR | 1
32,187 Garesh Dug _9C_ | 301577 T 010793 [SDOL/BPRD | SDOT/BPRS j
| =
L . :.ontd.. P2 o
{ - ¢
o | | | !
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4T Cornr/ 2020-207120 distedd s 4)7-2000)

‘ ,/‘g!}.;,‘» Narze of Cusual Labousers "Z','un:mum!. v Date uf[;.\;.—’in—! Date of iinal | Present Unit | New umit of ] ‘
Pt NoS ' Fnaogement of working allotment
g') | 3.ri Nripen Ch. W Rabla ST | 010172 > 1 01-09-95  |SDOT/BPRD | SDOT/BPRD
f " {3y Sri Birendra Sngh ! - OC ' 03-0.-72 25-09-95 | TDMBGN TDM office:BGN
{4015 Kedar Roy OC | 10z | 01-10-93 _ |SDOTKKS | SDOT/KKJ
U 47 Md Kader Al OC | 150279 | 01-1093___|SPOTBGN _| SDOT/BGN
f 42 Dhananjoy Sagma N 01 H _ Hl 1294 .\I){‘)l'/i{(/N SDOPIBUN
L 43.45r Dibakar n\lu;umdnr SC 20-09-05 | 01-01-94 SDOP/BGN SDOP/BGN
' [44I5ri Shiv Skaskar Rai_ OC | 070171 | 0-01-94 __|SDOTAVBR _| SDOT/NER
: 45 \\fd Badrud Ali OC | 31-1:-71_| ul0l-94___|SDOTZNBR__| SDOT/NBR —
- [ Sri Jogen.Ch. Boro ST | A1 1tma9 | 010204 |SDOTNER | SDOT-NER
S A A R 0C | 201070 | 010294 |SDOTZBGN | SDOT/BGN
T 8. Md. Lal Miah OC.| 21-05-74 | 01-08-94  {SDOT/DU___ | SPOT/DU
J 49, Whss Sikha Bhattacharjee 0oC 19-04-68 | 01-09-94 SHOTDY SOOTIDU
| <0, |Sri Satrughna Pusl OC | 06-02-72 | 01-09-94  [TDM/BGN | TDM office/BGN
‘ 51.\Sri Dayuram Roy MOBC 05-01-72 | 21-11-94  |SDOP/BGN | SDOP/BG N
3 52 Wd /sfuzthur/(:t/l/mm o 011261 PR DO spER G -
T UaLlsethota Doy B A A . SDOPBGN | 1M offices BGN
§ 54.18ri Dilip'Kr. Paul OC | 04-03-77 | 14-01-95  |SDOT/KKS | SDEP/GP
i |95 Dulal Ch Kehi OC | o5-05-71 | 01-03-95 |SDOT/DY | SDOT/DU
; 56, 15r1 Kamal liasfore SC | 030275 | 01-:03-95  |SDOT/NBR _|SDECDOTYNBR
o [57.J5n Janiaklal Brahma ST | 11-0876 | 01-05-95  |SDOT/KKJ | SDOT/KLS
! 54,1571 Upendra Singh OC | 10-01-76 - | 20-03-95  |TDM/BGN  |TDAM office/BGN
i | 595n Sujanya Prasad Rabha ST 01-01-70 | 20-03-95  |SDOP/BGN | SDOP/BGN
1 1 60.\Svi Boloram Dus OC | 30-08-7i+ | :-04-95  |SDOI/MBPRD | SDOT/BFPRD
&1 Wi Sakjchen Khan ocC 01-07-72 | 01-04-95 SDOTEPRD | SDOT/BMRD
62 M: Abdit Latif , OC | 30-01-77 | 01-04-95  |SDOT/BGN | SDOT/BGN
63.15n Kimar Singh €\ 0C| 120473 | 01-05-05 |SDOT/BPRD |SDOTBPRD __ -
(-4.15r1 [hajen Bora - ST [ 26-07-74 | 15-05-95  |SDOP/BGN | SDOP:BGN
65.15ri Sona Basfore 7 s 17-05-74 | 01-06-95  |SDOT/DU | SDQIDU
; 66.\5ri Bhulu Kr. Ghash 1 L0oC | 08-0i-5v | 01-08-95  |SDOTDU___ |SDOT/DU
. Ue7.1sri Nirod Ch. Roy “0C T 03-03.78, | 01-12-95 | SDOT/DY __|SDOT/DU
& | 68:\Sri Mridul Das ~OC | 04-08-75 ™ 0i-0196 |SDOP/EGN _[TDM office/BGN
2 19.]Md. Mohibul Jaque Y OC | 21-11-75 | 01-01-96  |SDOT/DU | SDOT/DU
T 70.)Md. Nur Islam oC | 01-10-24 | 01-02-96  |SDOT/BPRD | SDOT/BPRD
!  Wd Abdul Boten OC | 170377 | 01-03-96  {SDOI/BGN | SDOT/BGN
" Vs, Duibaki Devi Roy oC | 21-02-7% | 01-06-96  [sDOT/DU | SDOT/DU
Wid Metidur Rahnian OC | 01-12-76 N 01-00-96  [SDOT/DU | SDOT/DU
. Sr Chandun Surkar SC | 10-02-73 | 20-06-96  |SDOP/BGN__ | SDOP/BGN
75.\d Mohimuddin Seikh oc | 31-1278 | 01-07-96 _ |SDOT/BGN__| SDOT/BGN ]
: 6. \Miss Babiya Dey - ' OC | 12-08-74-41715-07-96 | SDOT/KK] | SDOTAKKL. - |
f» \Sri Biswajit Das OC | 24-10.15 | 01-11-96 - |SDOPABGN _|TDM office/BGN __|
; i Ananta Nath OC | 31-07-74 | 01-05:97 __ SDOT/BPRD _[SDOT/BPRD
;: o T T
L : o
; | .. : .
i b % '
; ' : ] (U. C. Deors)
; ' i , Divisional Engineer (P & A)
- s . O/o Telecom District Manager
;‘ ‘ ! ' i " . Bongaigaon-783380
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. B ANREXIURE - & - ~ - Page - 1
VESIFICATICN CF RECOADS OF CASUAL LA3GUR IN ASSAM TELECCM CIACLE ,GUWAHATI o -
AEF i~ HON'BLE CAT,GUWAMATI BENCH DECISION DATED - 31 -8 1999. . *  PHOTOGRAPH To
o . : ' » BE SIGNED B8Y
THE CASUAL
' MAZDOOR IN PRE
. _ _ « SENCE OF THE
1. Neme of applicant Casual Mazdoor : _M4, Are.rnw Hrg e, . - ) ., COMMITTEE., f
: . ' : e o -
' 2. O/A No. if the labourer has gone to court : oA 1‘16/?& 4 : B i '
; 3.“ I_-‘__ather's name & adaress s M&.\A-y&‘mg\lﬂgﬁ'lﬁm.&, V‘\\i' ”’9344\"\0\\4" "?O- P;_.»Jv"\y[&g\’ 9—‘2'{‘-%-0\-‘{‘?&'\%. Q‘—!—Sf\”n
i 4, Dt. of birth : ay-pi- X2 T 5'5
f - 2. W - . Roeng. -
5. Age as on 01-8-1998 : Ro-Y2w7 - B Monliy - . Koy
6. Dt. of initial engagement : feachN 9% Mode of Selection : D37 eakin ’3’3 A TCIn D hnbx
| / R _ (Through Eaployment XGE oF any other me thod)
* 7. Nature of duty performed : s Qectn, T . v - ag" .
8. Present status of the mazdoor : cnswns)l 8fewpydacr CM\U T R)
; 9. S.:.zecinen signature of tne mazdoor :- ot aqfkanw. Mnlu.—g& .
10. Engagement particulars from the date of initial engagement : (As per attached sheet) till 01-8-1998
11. Reccomendation of the Committee whether Casual labonrer should be granted
Temporary Status or not keeping in view guide lines . : ‘
: . ! . . . ‘.“‘ - - -
; 12. Recoamendation of the SSA "Head/Unit:' : - .
; ' ' .
- f -
: ‘ ) Circle Office Mémber  C.A.S/ S.S.A / E.E(H/Q). '
mpree = e e e ~ . : :
- O\
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Qtuwth SheieT, (See 11Ul(:‘-42,1

AFFLICAT L0, N, 90 ‘Qm
Applicant (s} Aol | /47 f@m&g/

L |
Fesponognts )&M”N éé M“U aé\oe 0’)’).
advocate for AlelC:}nL /\é{ @ A/WM

pdvocate for Re ondsnt (§) ,
{ 18 'lu(g) Q ‘;. S'C_‘

i
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Arnex- B

C s -

e ST nndtat et Sl o

,’.O.E"i .‘f,f the .Pi‘?glstry ~ P'*'TEJ OKLEE, OF 1hit TRIBURAL
{ ‘ VS LIRS B e e
[ - nkm
: 5.12.00 Heard Mr. B, Malaka?: learned

counsel for the applicant and Mp. A. Deb
Roy, learned Sr. Cc.G.8.C. for the
respondents.

The matter pertains tc grént of
temporary status in the light of the
Casual Labourer (Grant of ‘Temporary
Status 4and Regularisation) Scheme, 1989

as amendﬂdﬂp from time to time.. The
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OIAII NO. 302/2000

“{‘ 5.12.00

epplicant is one of such casual employee
who claimed that he has completed the
period prescribed by the Bcheme énd his
case was also recommended by= the
appropriate uthority. %{. A. Deb Roy, Sr.

§a&5r ‘
P

C.G.S5.C.. has stated that cases are Umnder—

consideratioin and within a period of
three months the respondents are expected

to cémplete the process of consideration.

— ¥~ View of the statement made at

the bar 1 do not find any useful prupose
to persue the matter. In the
circumstances, . the respondentsa are

directed to complete the process for

consideration of the case of | the
applicant within a period of three
months.

With the above directiocns made
above, the application isa disposed of.
There shall be however noc orcéer as to
costs,

_ .

‘ Sd/VICE CHAIRMAN
3% * Qactified te be true Copy
T e afstaty

~
S
Gtcugn Otflcer (J)

v efaerh (s g
Contral Administrative Tridung)
IR Al afvem
Buwahsti Bench, Guwahay.p
e I, gnsn-d

. N




CBOARAT SANCHAR NIGANM LINHTED (BSNL)
(A Government of India Enterprice)
OFFICE Gy g CHIER ENGINE ER{L), ASSAM CIVIL ZONE,
VT A 1;5_15_:1’;-_{&'(:4&.5_@_4_;31,&1:v‘,'/;xjgx'.n--7sm:);_/

NO

U L0 2RKICE-ASMAGHY 7 | I Pated:- 12-02-2001
f 1
To
, “he Supedt. I=:n;gumcr((?)
, " B8NL Civil Cire Ie,
i ~awahati- 761 097,
; 4
: Subie nfeving TSM Status 1o Casual tzhoares, :
Refro (2 CT-9/12/Civitlrs g, 19-01-2001,
' | " referencs 1o the Executive Engineer{C), BSNL Civil Division, Guwahati’s
g Al 8y (CH72646 did. 28.08.2000 1.0.0 S8 Padma Ram Das and w.rt. to
A Uands Ly M Ay amul Haque vide his letter No. Nif ¢ied 20-09-2000 1o grant
Femme o Status, 1k o Cpetetant authoriy is diregled lo corvey the following remarks
VIS e ped by the L ML Guwahati vide their fetter under relrrence (Copy eninged)
J
K vid --\r{:«{mu_,’_ e has not bebn recomnended by the verification cominit{ce
ot e wadt rvice on 01-Q8-98.
. e 1
) ) Sy .
: I St Yudma Kin_Das also has not bieen recommenderd by the Verification
' It icugh e Was present on 01-08-98.1e was caught by police on
S W Dbare and wvas in jail for]2 days
: ¥

ot ah e ShHanmstanes, it s nol advisable 1o

S Anamyl Haque and Sii Padig Ram Das, 2

ant Temporary Status 1o
L]

Heaes the same niay he communicated to the concerned Casual Workers,

IR TR YO buve,

3

AYawM)

T

. ;“/’1" ; d-{'“/:{"/" 10)
% '-"75{&5%’/"& i i

\/}é"/- I . . \Q—’O
{:
N

((}.Si\-apmk;lsmn)
Lxeeuiive Engincer(i i),
Vo the Chicf’Engmcm@,

/ : . RSN Assam Zone,
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No.ESTT-9/12/Civil/ 18

il

AARAT SANCHAR MiGAM LINTUL -

] CAGmn, ol fiil Entigioe,

OFFLOS OF 1 ey OENERAL MANAGER
ASSAN CRCLE, GLavatiaATL w80y

Dated at Guwahaii_ the Jt}‘-ﬁ" Tanuary 2001

The Executive Engineer (HQ)

; i)
Ojo tiie Chief Engineer (Civil) ' _(:'m, © o manshaih
BSNL, Assam Zone S b0
Mitra Building, Ulubari, ‘ q/ Z,)O/~
Quwaliali ~ 781007, oS
Conlerring of lemporary status to casual labourers — ’l,;\M"__*m e, i
HCase of Md. Anamu Haque. | =
2)Case of Sri Padina Rain Das, [ 7 o ﬁ:“”-tz
3)Case of Sti Deba Prasad Borah. ST T e LT

Your office leiter No.
i)1(40; 2000/CE-ASM/CH/1 01 dt. 19.10.2000

2)10) 2000/CF ASM/GH/269 dt. 17.1 1.2000.
b)) 2000/CE - ASM/GTH/440 dt 08.12.2000.,

Wit reference.t your above cited feiters, | am directed to intimate about the

avove mentiomd 3(ifrec; casual labourers as follows: -

3.

+o

3.

Md. Anamul Haque and Sri Padma Ram Das,

' e g, ?
- Md. Anamul Haque has*aot been recomp

7 Padma Ram Das also hag notNbeen recommended by the Verific

harse and was in jail for 12 days. W

Case of Sri Deba Prusad Borahh - Ag his n
Verification Conmmittee, you are requested to get this ¢
Veiilication Committee and forward the report 1o this ot

e
LT

rended by the Verification Committee
0t he was not iy service 41so as on 01.08.98

L]

ation

Jommitiee though he was present on 04.08.98. He was caught by Police on theft

Under the above. circumstances, i is not advisable to grant temporary status (o

v

aine was not placed before the
ase examined by the same
lice for settlement of the

hoo . }

) P
(A.IbCthcng)
Ass't Geeral Manager(Admn)

I

- e e
.

L
H
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€A Giovt, of Jaa Ve i)
T CLHUE GEMNERAL RANAGER
TRCLE, GUWAHATI et

Ob el & OF
RARTHS

Y

il

Nolstoee vl Dated ot Guwahati, the 187 January,2001.

BT SANCHAR NIGAM L1 D

"(‘t.\'. ‘ ot | Pl

T L ecutive Engineer (HQ) T

(v ihe Chief BEngineet (Civil) T

3aNT L Assam Zone . e {

[ £) M e . M NS v

wiiva oilding, Uluban, (‘-/’) )Q} e

(o . [ DAN .
R I R T A L e

Cove it = 783007
- . . , T R -
sto- ¢ fong of tempotaiy status to casual labourers - —

.o,

P ea of Md Ananvd Haque.
i ol Sal Padma Bam Das,
.. 4 SiDeba iasad Boiah,

————— e,
i

-
A e e srastem i v o w Y

S ‘

3

ol Yoo oitice felter No Lo :

3 2000/CE-AS MGH/IOL du 19.10.2000. -

L1 2000/CE-ALNTGH/269 dt 1T.11.2000. A N\
L 20N0/CE ANNMIGLIZ440 di.08.12 2000 oo T A

L .
e

S e L L T,

Vi rrerenge (o your above cited fetters, 1 am divected to intimate about the

)

e ssensioned 3(threelcasual labourers as folldws:-
==

[y

124 amul Hagque i:ag nol been recqumended by the Verification Commitlee
S+ an not i serviee Also as on 01,068,908,

vy vema Ram Das also has od, been gecommended by the Verification
(i tee though he was present on 01.08.98. He was caught by Poelice on thelt

S orbwasin gl tor 12 days. .

N
g e above eircar stances. it is nbt advisabie o grant temporary status to

e o dE que and Sii Pediva Ram Das.
3 Ca o S Deba Prasad Borah - As his name was not placed before the
Vecfierion {ommitice, you are tequested 1o get this case examined by the sanic
Vet teation Commities and forward the report to this oftice for settlement of the

Y

(WA

! I N - I
s fan ;\5 2 T \
: . e
- <

. ' (A lx}.('?h:‘llcm;)
Anstt General Manager(Admn)
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i BHARAT S ANCHAR MIGAN LIMITED e o
1 ] OFFICE oF TilE EX: CUTIVE ENGII‘BER::::::::CIVIL pIVIS ION
o .Co B RDOLOL ROAD gk
I 7 QL!\‘IAHQTI“, . ;
. }10,16(8)92/GHCI;)/V01~1i/ ,,‘2,&;9'5 Dateds: I@/ 1 | 2000 f
' The Executivé Engineer(H/ Q)
l 0/0 Chief Engineer(c) ‘ Ui
Bharat Sanchat Nigan Limited e’
‘ cuwahatli= 781007 :
v subs = conferring TS to asual Laboul«= M- A 'WQ, "§
pef:- Yowr cffice Lutter Noe 1 (1»0)2OOO/CE-ASP?/GH/'!.&E; ) ;‘
514
pta, 30/10/2000¢ | . fq
.‘3
v X,
with reference ro the above mentioned subject, the cla~ . ”§
r,ifications are ab follous:= - ‘ :j
pase year taken by S creening commnittec to ® verify the /P»
- 34imit of 240 days as . | (
e gl+95 ; ‘
| RS ST ! . A
{ R ':95“'96 - >
1 S & A
. E '-' . 96“‘97 ! .
[ . 4 :
. b "l oo 97 upto 1.18-98. ; J;
,;.,‘ ROS ‘ ‘ k] | |\
gt ‘_}1 U 1,8 prior o 1-8-98 (Cut of date as per CAT order
S 1‘ " ypsued) and the officiel wWas paid arrear of P&y and allowa= - -
: '\ . nces yide ‘voucher no. 146 dtd. 10/12/98. 3 1
L lnTE . : : i
R
!' L Accounts ‘
o pharat San |
, ' civil Divisiant
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X . Under Receipt
ﬂ ’ BUARAY SANCHAR NIGA

M LIMITED (BSNL)
(A Government Of Indiq Enterprisc)
(CIVIL WING)
O/0 THE CHIEF ENGINEER (CIVIL), TELECOM CIVIL ASSAM
ZONE, 2ad FLOOR, MiTRA BUILDING, ASIIRAM ROAD, ULUBARI,
GUWANATI - 781007

No. 1 (40)-2000 /CE - ASMIGH/ 2_¢ 9 Dated: 17" November 2000

To _

The Chief General Manager,
BSNL, Assam Circle
Guwahati ~ 781 007.

]

Sub: - Conferring of TSM to Casual Labourers —
Haque. .

—_—)

Case of Md. Anamul

Vs

Kindly refer to this office even No,103 dated ]

leftover names of 10 casual labourers were given. At serial No.10 of that list appears the
name of Md. Anamu] Haque, whose case Was nol recommended by the scrutiny
committee. But since Md. Haque appealed for review of his case on valid ground, apait

from filing a Cat Casc vide OA no, 302/2000/2212 dated 10-10-2000 against thc
Department, his case was reviewed by this oflice.

After review, it is found that due to following reasons his case was not
recommended:

L.~ The Scrutiny Committee found that though concern ed AE marked him present on
/ 242 days during the year 1997, but his pa

yment was not made as per minimum
vide the total emolument by minimum
ays present during 1997, which is less than

Wages & scrutiny committee decided to di
wages & arrived of total number ofgd
. 240 days. ’

LS

N\
No documents were submitted bef

ore the Scrutiny Committee regarding his
presence on 1-8-1998. >

- il . ‘

< But on review it w

2.

as found that he was paid

' arrcars of pay & allowances vide
voucher No. 146 dated 10-12-1998 (refe
~ consideration it is found t

rnnexure A). If the arrear amount is taken into

one calander year of

Assistant Engincer,
hat Md. Haque was
aque,Casual Labourer fulfilled
Directorate’s circular

Contd. 2

hat he )
1997 . Xerox €opy of extract of a

9" October 2000, wherein a list of

.._;gq.__

|

mbo‘\

e

_—— o ——— —



-2

As such, I Recommend the name of Md. Anamul Haque, casual labourer
engaged in the (/O AE, Telecom Civil Sub Division, Dhubri for conferment of TSM

t
immediately. : //

) UoN
» ; I,,
Enclo: - Annexure A& B s j [ " I
L i o VA
1 - ur{? | ‘r\_‘"‘uﬁ
~ (H.R.DAS) \
CHIEF ENGINEER (C)
BSNL, ASSAM, ULUBAR], !
GUWAHATI - 781007 |
. D
|
H '.
| b ,
t - |
(T2 M,‘ .‘
T, “.
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